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Hon'ble Dr. Jose P. Verghsse,Vics-Chairman(J)
Hon'ble Shri S.P_ Biswas^ Member (A)

A „ S R a 1/4 a t 3 a ii a d N o „ 7646

1 i / (j F - . 16 , V i 11. a g e K. a t wi a r i a 3 a r a i
New Delhi-

( B y 31' I r i S K . Gi u rj 13. A d v o c a t e )

Voi'-sus

L. Govt , of M„C., T„

t: li r o I j g I -i D i r e c t o r 0; e ri o r a 1,
D i i" s c t:: o r- a t s o f H o 111 e 0 u a i" d s &

C i V i 1 D e f s n c e „ C I „ T , ,,
■Raja Garden , Newi DeJhi,.

2- , Coinrnanc!3.n t,
Home Guards J,
C„I.T„ , Raj a 'Gar den ^
Newi Delhi-

(B y S h .. W a d i 'i iw a D e p t f-:, r e p r e s e n t a t i v e)

0 R D E R (Oral)

(Dr. Jose P.. Verghese., Vicc-Cl'iairman

The only relief sought in tin is petition is that,

idne aj,.:'peai dated I9-12„199d f l 1 sd by the peti11 ■r'nnoi 'i.

against the i.rnpugnad order dated .15,, 12-1993 whichi R,^

s.til 1 pending before ttie respjondents, inay L.s dlrectix! to

be dj spjosed (.dx The cbnterition of the learned coi,!nsel

for the petitionsi-s is that in the ovent this pei.iLioi i

■| s admitted in tlnis court under section ,j,9 of the A. It

A r; 1: i: In e s a m e i 3 1 i In e 1. y t o be r I c 1 a y e d.. [' n v 1 e w of tin - -.

j-iosi tion,, we dir-ect the rerrpondents to dispose rrt thr;

ap'poal within a reasonable time prefer a.biy lAi l tlnm Iiaio

months id-om ttie dai..e of rceeiri t of tho comv .of the
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I . J ( .c^ !. h,' i I i 1 1'-' I i;- 'iJ'--
ji (jei- T i: i'l iJ-c;' L)r (ji igh i: L'.j our uoi

involved In Uie .rd'f.eal ie eciuo.rely c:overer! !-y.:jur

dociodou in l:he ceoo of Ki'i'diat i Kuiriaiv If d* .! I r. u.d,..eJ

Lhai. l.he r-'eepondeute may coiva i ciru- tduoi , i.pi.d. j •.;aoI . j oi

i.hO' o.aid dfiod elon whJloi di s;.j:-'or"d ug oF idio api>cai c.n i-.n.,-

nvuli Fiionsr o.
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